185 Written Answers
SHED ‘ALAM KHAN): (a) Vayu-
doot wag set up to provide air-links to
inaccessible greag in the North Eas-
tern Region and also to connect cen-
tres of commercial anqg tourist impor-
tance not included in the Indian Air-
lines’ net-work,

«(b) and (c) Air services to Shil-
long, Cooch-Behar and Tezu, out of

the 14 stations in the North
Eastern Region identified for air-
linking by Vayudoot, are already

in operation Vayudoot services to
Rupsi Kamalpur gnd XKailacshahar
provided earlier had to be dis-
continued due to very poor load
factor. Vayudoot services were also
extended to Aizawl, but have been
temporarily suspendeg ag repairg are
being carried out on the run-way.
Vavudoot services to the: remaining
stations including Along, Zero, Dap-
arijo, Passighat and Itanagar will be
considered after augmentation of the
aircraft capacity and development of
necessary infrastructure at these sta-
tions. It ig not possible, at thig stage,
to indicate the time-frame by which
Vayudoot services will be provided
to these stations.

Maharana Mi'ls Limited of Porban-
dar Gujarat

1—2540. SHRI CHIMANBHAI MEH-
TA: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
Government of Gujarat has approach-
ed the Central Government for inves-
tigating under the Industrial Deve-
lopment Regulation Act, the conditions
in the Maharana Mille limited of
Porbandar which is closed;

(b} if so what are the details in
this regard; and

(c) what action the Central Gov-
arnment have taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

tPreviously  Unstarred Question
No. 2318, transferred from the 17th
August, 1984.

[21 ‘AUG. 1984 ]

to Questions

186

AND IN THE DEPARTMENT
SUPPLY (SHRI NIHAR RANJAN
LASKAR): (a) and (b) A proposal
has been received from the Govern.
ment of Gujarat for appointment of
an Investigation

OF

Committee under
Section 15 of the Industries (Deve-
lopment & Regulation) Act to investi-
gate the affairs of M/s. Maharana
Mills, Porbandar, which is closeg with
effect from 13.2.1984.

(¢) Government have not taken a
decision in thig regard so far.
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